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our national economy and also the dedicated
service of its scientists and technicians,
16.38 hrs.

RE: DISCUSSION ON INCREASE IN
PRICES OF ESSENTIAL COMMODITIES

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
"RAMAIAH): This morning a feeling was
expressed by hon. Nembers on both sides
of the House that there should be a dis-
cussion on the increase in prices of essential
commodities. At that time I said that [
will report to the House the reaction of
the Government. It is true that this sub-
ject was discussed earlier in this session.
All the same, Government are agreeable to
a discussion. 1 suggest that this discussion
may be under rule 193 and it may be
taken up on the 15th May.

16.39 hrs.
DISCUSSION RL. FERTIIIZER COR-
PORATION OI- INDIA—cond.

t Tooa fag (F@frarege) o gwfr
qgw, At R ot nET 7 oow fAEmw
#AET wAaT o K G W OF 4 W
wH owW W am W osEE oqv oA
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7z wifgn o wr wWifs Ew wwEA £ fa
FAMT AeF A¢R Afweaz @1 %7 faew A,
W owT A1 SRS 87 aga wwm @
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gon At 18 & & gm o 7 Y AW
¥ shws sTor 7 fr gt 9f AR W
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AT A F) Aav am ew fad wrm 7 e
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gt Af wydar | A1 A fE f—— THT W7
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% | W W W & fr seTw samar e et
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Ty x fqfRS ar wx v ¢ wafen fr
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AFTAAT T W A e Oy
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¥ ww B oW

MR CHAIRMAN Now before 1 call

a longer time, certanly some more time
man be allowed Otherwise we have to
restrict the hme So, I would hke to
have the opimion of the House

THE MINISTER OF PARLIAMENTA-
RY AFFAIRS (SHRI K RAGHU RA-
MAIAH) We may sit upto 7 O Clock

MR CHAIRMAN  All nght
Mr Jyotirmoy Bosu

SHRIJYOTIRMOY BOSU (Diamond Har-
bour) | am not particularly keen on going
nto the personal lkes and dislikes prefor
mances and failures Before 1 speak any
thung I would hike to go on the working of
the Fertiliser Corporation of India as 1t 1
shown in the Fstimates Commuttee s report
the latest one that we have betore us the
Fortieth Report, 1972 73 whih says

The consumption targets  lud down
for the Fourth Plan Pernod ind
the consumption hieved has
been indicated yeir wise as fol
lows

Target consumption 1971 72—32 0
lakhs tunnes of nutrienty the
total consumption achieved—26
§6 lahhs tonnes

Tt his sad

The Committee regret that in spite of
the acknowledged role of fertili
sers 1n augmenting  agricultun ol
production under the Indian con
ditions the annual consumption
achieved duning the first  thice
years of the Fourth plan was con
sistently less than the plan tar-
mn

It furthur says

The Committee are constrained to note
that the net addition of instaMed

the next speaker I find that there are capucity for the production of
about 11 names from both sides The fertihisers in the country durning
question 15 if the House wants to ait for the Fourth Plan period 13 hkely
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to be only 13.99 Iakh tonnes as
against the original Plan target
of 27.55 lakh tonnes".

Let us see the utllisation of the built-in
cupacity in the country by the so-called
Fertiliser Corporation giant headed by
Mr. D. K. Borooah, the hon. Minister.

SHRI RAJA KUILKARNI (Bombay-
Nourth-East): It is not headed by him.

SHRI JYOTIRMOY BOSU: He is the
controlling Minister.

SHRI D. K. BOROOAH : T was not the
controlling Minister in 197273,

SHRI1 JYOTIRMOY BOSLU: No Govern-
ment  talhs like that. Let us not hem
things which should not be said.

SHRI D. K. BOROOAH:
vuour mentioned my name.
said it

1 thought
Therefore, 1

SHRI JYOTIRMOY BOSU: At present
you are anoswerable to the House.
Sir, the utilisation of capacily in the
public sector of Witrogen and Phos
phate during 1970-71 and 1971-72 is:
‘rorall A oempadity in 19717 6L GBC W0
tonnes while the actual production for that
period did not exceed 402,000 tonnes. In
terms of percentage the utilisation does not
exceed 60.9 per cent of the installed
capacily in the public sector and in case
of the private sector it is much much
higher. The Commitice has said:

*The Commitice consider that it is
nothing short of tragic that at a
time when the country requires
more and mors fertilicers in
order to step up agricultural pro-
duction to meet the reguirements,
the fertiliser plants in the public
sector should not be able to pro-
duce as per their installed capa-
city. In the case of single super-
rhosphats, the prodnction wos 39
per cent in 1970-71 and 36 per
cent in 1971-72."
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‘Then we come 1o the price factor. We
have peasants, tillers and the people in
the country who have the lowest per
capita income in the world, that is about
73 dJollars per head. But in the case of
fertilisers—Mr. Borooah should be pleased
to hear—they have to pay the highest
aniount for any fertiliser anywhere in the
world. If you take mto comsideration the
price paid by the farmers per 100 kgs. of
plunt nutrient in US dollar. while in West
Germany the peasant pays 28.7 dollars
fa= Anrm-miu= Swvirhate, the Tndian farmer
pays 34,3 US dollars and the French far-
mer pavs only 26 US dollars,

In France it is 23.3 dollars. In this

countiy of ows, it is 313 dollar In
Ceylon it is 21.1 dollars  Thiv is the
position. This is the performance. They

are so much boasting about it and waxing
eloquent. What has the FEstimates Com-
mittec suid about the matter. I would
like to quote that., It says:

“The prices of three of the nitroge-
nows  fertilisers are directly con-
trolled by Govt.  The issue
prices fixed for fertilisers import-
ed by the Centri]l Fertiliser Pool,
which constitute about 50 per
went of the total consumption of
fertilisers in the country influence
prices of other types of domesti-
cally produced fertilisers. Thus
Government is directly or in-
directly controlling the prices of
fertilisers in this country.  Yet
the cultivators’ prices of feitili-
sers in this country are about
the highest in the world”.

They say, highest in the world. ..

“...Even these prices are not consi-
dercd by the fertilizer industry to
be reasonable and attractive
enough for new investment™.

17 hes.
‘the price is far from realistic. A person

has to pay at least 100 per cent more om
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§Shri Jyotirmoy Bosul:

the price quoted. What are the Govern-
ment doing abuut it? What justification
have they got to heep the FCI? Whose
purpuse does it serve? It is a strangle-
hold of monopolists. Mr. Borooah's pre-
decessor gave an assurance that during the
Fourth Plan three-fourth of the new capa-
city would be in public sector.
We know the class character of the Gov-
ernment. We know the great love of the
Government to monopolists. We know
how you surrender to Birlas and Tatas
und your other godfathers in the country.
I’rivate sector foreign monopolists are
seaping high dividends.

I will tell you another instance how the
toreign monopolists are prospening. Re-
cently the Japanese monopolist Toyo and
Company was given licence for S units.
What happens to your garibi hatao pro-
gramme? ‘This i3 how you surrender be-
fore the foreign capitalists. In private
sector the utilised capacity is 79.4 per cent.
i will give you example how it operates
and 1 have got with me documentary evi-
dence. What is the performance of your
fertiliser division at Kanpur? The black
and white document shows this to be
79.4 or 80 per cent but you are not even
getting 60 per cent. In public sector,
during 1970-71 the super-phosphate pro-
duction units were 36 and in the private
sector, 144 units. In regard to Single
Super-phosphates during 1970-T1, it is 36
in public sector and 172 m the private
sector.

I now come to the Madras project which
has been described as a turn-key project.
We went to that place and we visited that
plant. It has been repeatedly emphasised
that this is a turn-key project. You have
been a freedom-fighter, Mr. Chairman,
and I am sure you would be surpiised
about this. The Government has got
absolutely no control over the matketing
structure of that company for the first
«<ight years. This is the position. Do we
have a small American kingdom in this
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country where the Government of India’s
powers and authority are not good enough.
That is what it is. That is the class
character of Mr. Borooah and his party.
That is why they are surrendering. That
s why today a poor peasant has to give
blood and sweat for earning dJividend for
the monopolies.

What about Mr. Chidambaram's naph-
tha-based fertiliser plant at Tuticorin?
Why is he a specially favoured person?
His predecessor, Dr. Triguna Sen, threaten-
ed to resign because he opposed installa-
tion of a naphtha-based fertiliser plant at
I'uticorin but Mr Chidambaram of M/s.
Maruti Ltd. had to be obliged and, as
such, at the cost of the country a licence
bad to be given. T do not know whethe:
Mr. Borooah will have the same attitude
and courage to show, as was shown by his
predecessor.

SHRI D. K. BOROOAH: Did he ie-
wgn?

SHRI JYOTIRMOY BOSU: During his
tegime it was not done. Aftcrwards he
was not made Minister, because he be-
came imconvement for somebody here.

Now, 1 will give one example, that is,
of Indian Eaplosives Fertiliser Division
where the government has share-holding.
1 will show you the capital structure,
rated capacity and so on and so forth.
I will quote from the original balance-
sheet:

'l:he President of India

12.75 per cent
1.C.1. Limited 51.02 per cent
Public 26.22 per cent

;hcy are again ICl stooges ;;d Interna-
tional Finance Corporation who believes
in....

st viwe ame fag (o) @ @ wis
WTEY, §T | W97 0% §xeq %y e §Ww
faor & A9 © Ao ag & weew W

g |
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wwrefir stea : ag o1 gz o wnév show in the course of few minutes how

it t i they are over-producing and black-mar-

keting the fertilizer which is in short-sup-

@ dee ww foy. FO omee WS ptyunf!p:oplcmﬂeecdofﬂnmouy.

writ §, o PO Now, just see the profits of this fertifizer

’ g company. Mr. Singh is approving partner-

wwafr wpwm. v & | v ger
#* f5 fwaar qwg fear ™0 & &1 a® s
w WAt §, I & @it ¥ wEwN w
A E ) W & &5 AT W W9 98 AR
¥ witw & gmw o A AT @ arsw e
AT WTH WTET FST ANA ¥ o

st vwt ww fag - T M= O
wrT At ga wfam

o oY WE Wi IR § o ouEw @
sar femmt & fw as2 & waam
Ay o m wfe 9T & 1 aw W weer
fodz & frenr & ¥ & 61 9% fav fom
352 %t sf¥ar § | AT AEE SREETTaT
® gt ¥ aWA QWA wed o A aeE
fom fomr & @t & A @ @ W A
¥ % wowr wEm A@ar p o1 WMo IH &
oF # owr & @y § & A & fam owEa
afr ghar wr o 9 % et 70
HTIHT ST AR g o

MR. CHAIRMAN: I think the hon.
Member has raised the question whether an
hon. Member can bring in matters which
do not pertain to the question that is be-
ing discussed. I would certainly like, and
it will also raise the dignity of the House,
if we only confine oursclves to the ques-
tion that is being discussed and outside
things are not brought in. I hope the
hon. Members will confine their speeches
to the question that is being discussed.

SHRI JYOTIRMOY BOSU: Sir, I only
wanted to mention about the Naphtha -bas-
ed fertiliser plant, licence for which has al-
ready been given. I withdraw Maruti from
the market. The plant will produce Urea
fertilizer at its full-rated capacity amount-
ing to 4,50,000 tonnes a year. But, I will

ship with the fertilizer production project
of the Government. The profit in 1971
was Rs. 2,48,60,000. In 1972, in one year,
Mr. Singh, the Company got. . .

Wt wer wm g AT Anz ww
iy § ) fomm 352 % e AmEm
AwEqr oW Wi &7 T Sy mdw el )

awrafr wghew & g fem &, W
&fed
SHRI DAMODAR PANDEY

(Hazaribagh): Sir, my point of order is
this. Under rule 352, he should only
address the Chair and not Mr. Singh or
Shri Panigrahi.

This discussion is only related to the
Fertilizer Corporation of India. It has
nothing to do with the Kanpur factory of
I.C.l. and all the information which the
hon. Member is now seeking to give here
in the House is only in relation to I.CI.
Kanpur and nothing else. It does not
relate to Fertilizer Corporation of India.

MR. CHAIRMAN : As far as addressing
the Chair is concerned, I think, Shri
Jyotirmoy Bosu should restrain himself
when addressing this House.

As regards the point raised by Shri
Damodar Pandey, this House is discussing
ubout the Fertilizer Corporation of India
and its working and not LCI. Kanpur
factory.

If there are some direct or fndirect oon-
siderations or connections in the working
of the Corporation, then these may be
mentioned. But if it is an independent
issue of a different nature, then it should
not be mentioned. So, I would request
that if only it has a direct or induect
connectlon with the Corporation, then
alone it should be mentwned.
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SHRI JYOTIRMOY BOSU : Sir, I thank
you for your gunidance. Now, this company
has Government as a partper. In one
year the profits of this rose
from Rs. 2,48,60,000 to Rs. 7,40,13,400,
and how funny it is, in 1971 when the
amount was Rs. 2,48,00,000, taxation
was Rs. 3,40,000.

But when the profit became three times,
namely Rs. 740 crores, the taxation came
down to Rs. 2.73 lakhs. That is the posi-
tion with regard to fertiliser production
and the Government's policy of surrender
to the foreign monopolists.

1 want io bring to the notice of the
House also the fact that the poor farmer
Is really struggling to get his pound of
fertiliser but he is made to pay twice as
much as he should at the factory gate.
This particular concern of which the
Government of India is a partner has
involved itself in serious criminal malprac-
tices. It has a director nominated by
Government, may be from the FCI or
from the adminisirative branch. But In
spite of that, nothing is happening, and
they have been indulging in blackmarket-
ing and the British owners are making
hay while the sun shines. Two brothers
are contractors, onc a loading and unload-
ing contractor and the other a transport
contractor, and they are Bal Krishan &
Co. and Bansal Road Carriers. They were
formed particularly for Indian Explosives
Ltd. (Fertihser Division) They have been
dolng excess loading. In the period from
January 1972 to March, 1973, a huge
qguantity of ures has been missing from
the factory Rejected wagons, sent back
often with bags full of fertiliser have been
found. Recently, 22 bags of urea were
found by Kalyanpur police station in UP.

On 20th January, 4 trucks belonging to
Messrs, Bansal Road Carriers—I would
not like to mention their numbers here—
containing 8, 10, 8 and 10 tonnes of
urea respectively were passed out of the
factory in the name of Mr. Ram Duttpmal
Gungaram, GT Road, Karnal, Haryana,
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but later on, one truck bearing some
UPC number has been struck off the
challan body. 1 have got a photostat copy
of the challan. If you so desire, I can
lay it on the Table of the House, and I
wish to lay it on the Table of the House.
This is a clear example of how they are
steating  fertiliser from this plant and
blackmarhketing in the outside bazar and
fleecing the poor farmers at double the
cost at the factory-gate, which gives
them an enormous profits, as I have
shown from the balance-sheet, etc.

Then., what are they doing with regard
to the employees? They are treating their
employees in the most shabby manner
and there have been cases of severe victi-
misation, suspension, lay-off and victimi-
sation of the trade union leaders.

We want to know whether it is a fact
that the present scandal or the trouble
about the FCI about which Shri Samar
Guha and others have spoken just now, is
due to the fact that some ruling party
leaders have heen interfering with the
affairs. and some ruling party politicians
have been patronising suppliers of coal
and sulphur and wanting dealerships and
agencies for themselves and their stooges
and wanting jobs for theii candidates,

This is why a campaign has started. We
know about the Andhra scandal already.
The whole set-up of the FCI under this
Government 1> seething with corruption
and malpractices. This has come out be-
cause some pcople on that side, wanted
juice out of it and some people resisted,
and, therefore, the thing has come to
light. It is a matter for shame. I say that
some officers need not be made scapegoats
of this, If they have done a good: job and
they have not been proved to be dishonest,
Government must protect them. I say that
there should be a thorough parliamentary
probe, not by the CBl because the CBI
is a pocket edition of the other side which
is primarily used for blackmalling people;
there should be a thorough parliamentary
probe in which Members of this HHouse
should participate so that they could go



his vital matter and bring truth te

. CHAIRMAN: Even though we
extended the time by one hour, we
_have to confine ourselves to a time

speeches.

R woT 6T T Tg GEW AAW
bEr waT ! wew & qaifaw gEa fom
T ATgd A1 UuEAd qEd g | A R
St @1 dar e sEde 8 7

MR. CHAIRMAN : It will be placed be-
e the Speaker and he will decide whe-
is to be accepted for laying on the
: or not.

Unless and until we have a time limit
r speeches, we will not be able to con-
de this by 7 P.M. How much time
ill the Minister take?

MR. CHAIRMAN : So the rest of the
ne will have to be divided. Shall we
five minutes each?

SHRI D. K. PANDA (Bhanjanagar) : It
. a very important subject. Why not ex-
nd the time further?

' SHRI S. M. BANERJEE (Kanpur) : Ten
minutes to each member.

PMR. CHAIRMAN : 'We will first have
ten minutes and then, if necessary, five

~ SHRI SHYAM SUNDER MOHAPATRA
alasore) : The discussion today is very im-
portant  inasmuch as the officers of the
Fertiliser Corporation of India as well as
MPs, may be the people of the whole coun-
try, are interested in it. The volumes of
iterature supplied to us by the officers.
and contradictory reports circulated amiong
MPs, may be the people of the whole coun-

t this is an amazing fect of controversial
ate we are undertiaking.

* 14 1.85/73—9.
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I had participated in the debate on the
Food Corporation of India when 1 had
levelled serious charges with documentary
attestation against the higher-ups in the
Corporation.  Surprisingly no action has
been taken and all our points have been

thrown to the dustbin—gone down the
gutter.
SHRI DINEN BHATTACHARYYA

(Serampore) : To whom did he give it?

SHRI SHYAM SUNDER MOHA-
PATRA : How is it that the entire focus
of attention is on the three Directors only
who, fortunately or unfortunately, came
from West Bengal? 1 do not hold any brief
for any officer. That is not in my character.
1 have never stood in defence of any
bureaucrat or technocrat who T have known
to have played a role against the progres-
sive policies of our country. But now I
have to say one particular thing, that is
why these three officers have been made
the butt of all attack. There is something
very serious inside the entire story, some-
thing very serious behind the curtain.

Dr. Chakravartty, as I know from re-
cords, is a man of high calibre, one of the
rare intellectual scientists country has ever
produced. Securing a Padma Sri in 1954,
till today he has had a number of awards
of international medals for his contribu-
tions in a field where they have been ac-
cepted as very important. The latest inter-
national award was given in the recent
Catalysts’ Conference held in Vienna
where he was honoured.

Shri Mukerjee, who has gone on leave,
apparently under instructions from our
able Minister, because our Minister pro-
bably did not want that he should be
there to pressurise the inquiry or put bias
into the minds of the officers, is also a
man of great calibre. He has attended
numerous international meetings under
the aegis of the UNO. He had gone on
an invitation to socialist country like the
USSR where his merit has been recognis-
ed. He is a man whose contribution in his
field cannot be forgotten or written oft.
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{Shri Shyam Sundar Mohapatral:

Mr. Ghose is also a man of great cali-
bee. How is it that all those people of
high calibre have become the butt of at-
tack? I personally feel—and because [ am
a trade unionist knowing the working in the
public sector undertakings—I have mucver
seen any public sector undertaking having
on its upper strata, administrative officers
of such a high calibre. 1 can challenge.
Let somebody name anyone. Not, not even
in Hindustan Steel where my activity is
concentrated. What are the interests in-
volved in this?

Somebody told me that foreign vested
interests are involved in this countiy.
‘Which are the country? Those who want
that we should import sulphwi to our
country? May be the United States; ves-
ted interests aie therc. 1 do not mean the
Government. May bc Canada. may be cven
a small socialist countiy, Poland, which 15
supplying us. 1 make a parity bctween
these countries Are they inteiested 1n sup-
plying sulphur to us and do they want
that our Indian technical know-how should
not grow and we will depend on them
and we will not try to have a coal-based
industry?

The coal mine-owners of India who were
supplying Sindri for the last 20 yeer in-
ferior quality of coal were taken ab.ck
when, two years ago, Dr. Chakravarty and
Mr. Mukherjee went theie, inspected the
spot of loading and unloading and found
out to the utter dismay, utter surprise of
those suppliers, that they were caught red-
handed supplying an inferior type of coal.
1s it for that the coal mine-owners of this
country are up against these officers? 1s
it also for the fact that big monopoly
looses were inteiested like big monopoly
Ralis of Indin and Jardine Anderson?
Are they also interested in this matter”? [
am not making any comment. ] am only
bringing before the whole House certain
things which we should know.

‘The Fertiliser Corporation of India, un-
der the leadership of Dr. Chakravarty, weie
trying to patronise small dealers and were
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trying to give eniployment to unemployed
engineers. Probably 400 of these upermp-
loyed engineers who could not get inlo
service have been given employment by
the Fertiliser Corporation of India.

Theie is another thing. At this ssoment,
we are importing 50 per cent of our re-
quirements from forcign countries. Is it
that the foreign suppliers want that we
should not have our own indigenous pro-
duction and we will depend upon them for
decades together? 1Is it the policy of the
imperialists, of the international capitalists
that they will try to subvert the economic
resurgence of such undeveloped countries
like ouwrs, who are marching ahead with
progressive decisions?

Now, as far as technology is concerncd,
there are foreign engineering bouses who
want thrt we should mot develop our own
technology and know-how and should
depend on them A group of scientists in
India want that we should depend on the
lapanesc  technical know-how or we
should go over to the Umied
States of Amernica. and depend on their
know-how Much has been spoken about
Toya for instance. Here 15 a letter which
I have got; it is wiitten by Mr. S. N. Ghose.
Chief of Publicity Duvision, Indian Qil Co.,
to Mr. D. P Dhar, the hon Minister. It
Is very amazing. It 15 a long letter of
many pages It says . ...

SHRI D. K. BOROOAH : Is it a pub-
lished lette1?

SHRI SHYAM SUNDER MOHA-
PATRA : 1 do not know. | have got it
I can lay it on the Table. It says:

“] am onc of those who feel that if and
when the mdigenous design cum en-
gineering firms are overloaded it is
necessary to invite foreign firms to
do the job. But before giving the
job to the foreigners, a set of issues
should be invariably studied; they are
as follows ' are the indigenous firms in
the relevant flelds really overloaded,
or is there scope for their passing on
the less specialised responsibility to
other firms within the country and
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thus be able to accept more respon-
sibility for design and enginsering
proper?”

What 1 want to impress here is this?
The Fertiliser Corporation of India has
built so many plants in the country with
new devices and a new tcchnical know-
how and with a spirit of dedication to
serve the country. With a spirit not to de-
pend on the foreign techmical hnowhow
and foreign money or foreign collabora-
tion, they are doing a wonderful job. What
is the clique in this affair? That a section
of scientists want that we are not cap-
able persons to do this and we should
depend on some Japanese or some other
firms? 1 bring to the notice of the hon.
Minister who is a very competent man
baving seen life in many fields to judge
things from the nationalist stand-point and
not to surrender to pressure of any kind,
whether national or international.

Dr. Mubkherjee’s involvement in  (hat
«ffair came out after 13 lakhs was recov-
cred from Andhra and Mysore. It was
probable that Mr. Mukherjee wanted to
get buck the money to the Government
cvchequer. T know there are firms who
simply do things. The Rajasthani fiiends
here will excuse me, if 1 say so Marwaris
CGanesh ho palar detha har you declare in-
solveny and run awav with enormus lig-
bility ond ncver pay. Like that theie was
a linbility of more than Rs. 2 crores. If
these dealers had run away with the
money what could we have done? Mr.
Mukherjee might have been rash or jeal-
ous; he was trying to take some initiative
which as an officer he should not have
done. If as an officer he hud not taken
any initiative was there anything against
him? Nothing. He devised a trick by which
he wanted to get his money back to the
Government exchequer and laid a proce-
dure by which he realised the money.
Technically it may be a fault or it may be
irregular, but as far as our nationalistic
stand-point is concerned, Government
should have profit and not loss. That was
the point. Those who cheated should
somehow be brought back to book under

14 LSS/73—10.

Re. Dis. on Prices  VAISAKHA 20, 1895 (SAKA)

of Essentigl 258

Commodiries

some pressure so that money can be realis-
ed. If all these things are taken into consi-
deration T think Mr. Mukherjee needs a
sympathetic deal,

The question is about technocrats and
bureaucrats. This question should be dis-
cussed at the national level. 1 personally
feel that whether a person is a bureaucrat
or a technocrat unless he is committed
to the ideology of the country, he should
never hold that position. The time is fast
changing. Somebody has circulated this
blasphemous literature quoting from Mother
India of Baburao Patel, a perverted person,
who advertises every week in papers for
a2 medicine called sivasakti; take it and
you will be verv powerful as far as your
hormone is concerned. The hon. Chairman
belongs to Bombay and he must have
known him. Baburao's literature saye that
Indira Gandhi wants committed people
and that is why these people are therc.
The whole country in fact wants commit-
ment to the country for the type of ideo-
logy which our country has accepted: So-
cialism. If these thiee top people fulfi
that condition I think there should not be
any misgivings about them us far as their
performance is concerned.

Tastly, T will quote one Oriya saving.

Asare Khalu  sansare, seram  sasure
mandiram
We used to consider father-in-law's

house somcthing like saram, or the best,
khad or fertiliser. But now the situation
has changed and rcal happiness is consi-
dered to bc in earning profit. Saram Sara
Vikravam. Saran, Fertiliser is not avail-
able. Fertiliser is nol available to the com-
mon man in this country. Every culti-
vator is suffering. Sara  saravikrayam.
Sell it in the black market, then you be-
come rich. The condition of the country
as far as fertiliser is concerned is that it
is in short supplv and so it is going into
blach market, but let us not penalise any
officer for it. Let us make a thorough
study of the whole thing. If it 18 essential,
let there be a reshuffle. Othsrwise there
should not be any reshuffle. I hope the
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[Shri Shyam Sunder Mohapatra] alight link with these clever fel-

. lows. The facts speak themselves
hon. Minister will consider everything be- and their termination should not
fore he decides one way or the other. be delayed in nume of inquiry

MR. CHAIRMAN: Mr. Guha don't
get exited at what has been said here.

SHRI SAMAR GUHA: 1 have gone
through all these documents. I know there
are a large number of friends here and I
do not want to have a dig at them. These
things have been circulated. I have with
me all these documents. So, do not talk
about is too much.

MR. CHAIRMAN : Mr. Banerjee.

SHRI S. M. BANERJEE (Kanpur) -
Mr. Chaiiman, Sir, when T speak, I have to
mention about three officers. Unfortunately,
they are all Bengalis. I am also a Bengali
by birth. I can support this. I am a Ben-
gali elected from Kanpur by lakhs of
people and I cannot be influenced by
parochialism.

At the very outset, 1 would like to read
out a letter sent to Shn P, C. Sethi when
he was Minister for Petiolecum and Cheml
cals by one of the Membeis of this House
The letter 1y dated 3-9-1971 It reads as
follows *-—

“Respected Sethi Saheb,

I am grateful to you for assuring us
to thoroughly inquiie into the sho-
cking charges against S/Shree K. R
Chakrawarti, 8. K. Mukharji, O K.
Ghos and their assoclutes. Majority
of M.Ps. arc anxious to see that
these manipulators are turned out
from F. C, L. at the ecarliest.”

“It is requested that inquiry be en-
trusted to former Chairman Shree
Satish Chandra, 1. C. S., Secretary
Defence Supply or Shice Govind
Narain, Home Secretary. But it
should not be given to Shree K. D.
Malviya, B. Mukheni or Shree
Haksar or any other official having

alternative than to make a combined
request to you, Prime Minister,
Finance Minister’ and Congress
President, Hope a quick justice
from you.”

This is a letter written by Shri Shailani
of Aligarh which is personal and top sec-
ret.

SHRI SHYAM SUNDER MOHA
PATRA : How do you vouchsafe?

17.39 His.
[SHRI K. N. TiwARrl in the Chair]

MR. CHAIRMAN : Don't reply him
directly.
SHRT S. M. BANERIFF : Sir, th~ 1

photostat copy 1If you want, 1 can lay
it on the Table *

SHRI SAMAR GUHA . I can
duce this letter. 1 have read it out

pro-

s WU W AT OME WiET |
fawy &l ar free oy ag amod &
g, e fawex ¥ 1 faan 2 aw wife
e sAqde & a7 % 99 &% war ¢

oF aria ween 83 AE o 4 g

off gHo owo wwelf  ug faedt ¥ aww

F oqm ¥ ot 97 & wrf vw ¥ wf
AT Mg TE & W AT X waT & W
7€ | O S aga g o e g AR
gr ¥ W gw Wl W A i a grie-
W= U BN OHG Ty @ 7 A% ) wafay ¥
gawn g & oar g fafede & Wi &
wr wear g ofn g fafrda W ogw o
Y qTAT EW aTE fE 7

*The Speaker not having subsequently accorded the mnecessary permission the
document was not treated as lard on the Table.
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Then, Sir, S/Shree. Samar Guha, Indrajit
Gupta, Tridib Chaudhuri, Era Sezhian,
S. N. Mishra, Shiv Kumar Shastri, R, V.
Bade, Md. C. Keya, Jyotirmoy Basu,
Shamim Ahmad Shamim, Purshottam
Mavalankar, M. Satyanarayan Rao, M.
Godfrey, Piloo Mody and S. Mohanty.
Members of Parliament, have submitted a
memorandum to the Prime Minister.

They did not submit it just to save three
Bengalis, They have said :

“We further suggest that the Director
and the General Manager whom
you have asked to proceed on
leave should immediately be recal-
led to duty. There cannot be two
different standards—one for the
Fertiliser Corporation and another
for the Food Corporation.”

We say, due to lack of pest control, we are
{osing lakhs of maunds of wheat and rice.
But who is the biggest pest? It was Sardar
Igbal Singh. Every member spoke against
him, but he remained, whereas these offi-
cers have been asked to go on leave. The
memorandum further says:

“We are not aware if C.B.[. themselves
have made a specific reference in
respect of these officers being
asked to proceed on leave to faci-
litate an enquiry; if this is not
50, we see no reason, as to why
they had in the first instance been
asked to go on leave and thus
victimised. In that event, they
should now be recalled to duty im-
mediately.”

1 am against victimisation. I am not going
to say about Dr. Chakravartty getting his
Padma Shri because he is an intellectual.
Many people get it these days. But he get
other awards also and improved the work-
Ing of the FCI. I am against increasing the
price of fertilisers. T want that the fertiliser
factorles owned by the private sector to be
taken over by the Corporation. Not for a
moment will I say that some officers should
be victimised because of a sectarian and
oarrow approach, because of the pressure
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of Shaw Wallace and others. It is a tragedy
that in this House instead of taking an im-
partial, objective and dispassionate attitude,
we take such a sectarian and narrow atti-
tude. I would, therefore, request the Minis
ter to appoint a committee of this House;
I am prepared for it. If Mr. Chakravartty
Is found guilty, he should not only be asked
to proceed on leave, but should be imme-
diately dismissed from service. Public sector
should have no place for shirkers, We want
good workers. But if there is no fault on
the part of Mr. Chekravartty, if he is a
victim of circumstances, if Nagar Soth and
Nowkar Shahi are combined against Mr.
Chakravartty and others, these officers
should be recalled immediately. If they are
guilty, let them be punished. But let it not
be done through a partisan attitude. I would
urge on the new minister to take an objec-
tive view and not depend on what Mr. Yadav
Or Mr. Banerjee or Mr. Chapalndu says.
Let him rise above. Banerjees, Yadavs and
Pandeys. Then I am sure he will be able
to take a correct decision. This is not the
only letter—Mr. Shailani has written,
‘There are many letters like this written by
him in which an impression has been sought
to be a created that persons like Mr, K. D.
Muluviya and Mr. P. N. Haksar are per-
sona non grata. If we show those letters to
the Prime Minister, Mr. Shailiani may lose
his seat here. T do not want that some-
thing should happen to him. I have quoted
it only to show how people were hatching
a plan against these officers. I am not sup-
porting the case of these officers. I simply
want an impartial, enjective and dispassio-
nate enquiry.

wit fererrra Fag = Tt AT @ A d

SHRI SAMAR GUHA : Sir, here is a
Member who has token oath under the
Constitution who says: amat ame &
TS

I never expected such parochial behavi-
our, parochial outlock from the hon. Mem-
bers here.

st fiveerra g : garA oY wem & g d

MR. CHAIRMAN : I wouid like to say
to the hon. Members that it does not look
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[Mr Chairman]

ntce to wound the feelings of other Mem
burs of the House I heard Shri Jyotirmoy
Bosu making some remarks agamnst Shn
Mohapatra, which were not m good taste
I do not know whether they have come on
record

SHRI JYOTIRMOY BOSU Sir, you
have rmstaken me You have wrongly heard
me

MR CHAIRMAN I will look nto the
recoida

SHRI 8§ M BANERJEE Sir on a per
sonal explanation

7 dufrew o A wE Y fr gam
FUET KY AU A | FoFTA W® T oweeT
APAN B-AMET AT ¥ AR TG F 0
TR UgE AUAT Agt # So@t  meAdm
FITAT AFT § ATHAT oMAT FT FAT AFL E 0

MR CHAIRMAN There 15 no question
of Bengali Bengali or Bihari Bihari There
1s no provinciuhism here

SHRI DINEN BHATTACHARYYA
Sir, he should withdraw those remarks

SHR1 JYOTIRMOY BOSU  Sir, I want
to clear all musunderstandings 1 have
greatly appreciated the speech of Shn
Mohapatra In fact T have applauded his
speech I said that there are chaps in poli
tlcs who are on the pay rolls of the Amen-
can and British capatahists 1 cdid not refer
to Shn Mohapatra I take my hat off to
him

SHRI DINESH JOARDER (Malda)
Sir, these remarhks should be expunged

MR CHAIRMAN Shri Raja knlkarm

SHRI RATA KULKARNI (Bombay—
North Fast) Mr Chairman, Sir, 0 this
debate on the working of the 1ertillizer
Corporation 1 am sorry the whole debate
15 being reduced to a particular incident and
the wction tuken by the Mimstry m relation
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to that T am not here to defend either the
action taken by the Mumusiry or the people
against whom action 1s taken I know per-
sonally Dr Mukherjee as well as the
Trombay Factory Manager, Shn Duleep
Singh  They are very good people very
efficient people They may be good adminis-
trators They may be techmcally quilified
wnd effictent Yet when it comes to the
question of the management of a big
organisation, whether they are at fault o1
not, if there are lapses on the part of the
organisation, somebody ought to be taken
to tash when the charges are proved If
the charges are not proved, justice has to
‘be done to them

Here so far as the personal charges are
concerned the Mimster has already made
it quite clear on the floor of the House that
the cases have been referied to the CBI I
would not therefoie Iike to go into them

My point is that even the best and the
efhcient people at the helm of affarrs de not
mahke the orgamsation as 4 whole a good
orgamisation as such How to evaluate the
worhing of the Fertiliser Corporation of
Indi1? Arc we onlv going  to sy that
berause there arc two or three persons at
the helm of affars who are very good and
efficient technocrats and educdted eople
that the working of the orgamsation s
good 7 1 humblv differ from this view point
The woihing of a public sector organisa
tion has to be eviluated has to be looked
at from the point of view of the expecta
tion of the whole country from a public
sector organisation The criteria 15 two
role 1t plays in fulfilling these expectitions

Specially  in the fertthser industrv we
know during the last 24 years, under the
management of these very good and
efficient persons they were facing problems
They were solving some problems but some
new problems were created under theiwr
minagement alko I am personally con-
ceined with the industiial relations in one
of the factories at Trombay 1 am the
Presudent of the workers union which 15 a
recogmised union T have the honour and
privilege of dealing with big people in the
Fertiliser Corporation, 1 find, new prob-
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lems were created not because management
wanted to create problems but because
there -were various complex relationships
whose working they could not prevent.
However, they had to shoulder the respon-
sibility.

I know of an incident—I do not re-
member the name—of a  Marketing
Officer. Two years ago, in the Trombay
factory, this incident happened. There was
a Marheting Officer who wag charged with
corruption. A case was filed in 2 police
court in Bombay. He was acquitted. [t Is
these people who 1efused to reinstaic the
Marketing Officcr. It indicates that
the decisions me taken mot nccessarily out
of subjective intentions of the efficient
people of the top  But there arc certain
forces which are working in the organisa-
tion, which they are not able to manage.

What 1 am saying is that il the working
of the F.C.1. has to be evaluated, we must
lookh beyond even these persons who are
at the helm of affairs. What exactly we
must look at. Today. we hnow, what the
Estimates Committee has said and what
the Planning Commission has also said.
Fvery hon. Member has said that the
fertiliser industry is such where more
than 50 per cent of our consumption
requirement are to be imported. For the
vear 1973-74, even the target has been
scaled down. Tt has been brought to 3.93
lakh tonnes. Even half of that target is
not being produced indigenously. The
Fertiliser Corporation represents only one-
third of that.

We wanted that the Fertiliser Corpora-
tion should develop. It has got § produc-
tion units. There are another 7  units
which are either under construction or
are being projected. Now, even if these
people would have been there, is it ad-
visable to give additional 11 units which
are to be projected under the Fifth Plan
to the F.CIL? It is now being thought
whether with these people remaining on
their posts, the F.C.I. as a whole should
or should not be given all the 11 units.
About Rs, 1500 crores are being invested
in these new plants.
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Whether such a big giant should be
allowed to grow, whether the good peo-
ple will be able to manage, whether
they will remain to be good if that giant
organisation comes up, all these things
should be considered while reviewing
the worhing of this organisation. It has
made progress, no doubt. But looking to
tne expectations -and the needs of the
country, the organisation has not come
up to the mark. It needs a lot of imp-
rovement,

As the Petroleum Minister  Shri,
D. K. Borooah, has stated on the foor
of this House, a structural and functional
rcorganisation of the FCI is necessary,
wnd 1 suggest that the whole House
should uphold it in this discussion and
icquest the Petroleum  Minister to  come
out  with an immediate plan for a
thorough reorganisation of the lertiliser
Corporation of India.

SHRI SATYENDRA NARAYAN
SINHA (Aurangubad): Ordinarily, I would
huve welcomed the announcement of the
Minister that he was going to rcorganize the
set-up of the FCI in view of certain com-
plaints from some hon. members, but look-
ing at the massive achievements of the FCI
in the field of engineering, expertise, techni-
cal knowhow, and the way it has proceed.
ed towards the achievement of our national
objective of  self-reliunce, looking at
the qualities of the technocrats who are
heading the organisation whom I happen to
know for some years now—I knew Dr.
Chahravarti when I was a member of the
Board of Directors some 15 years ago and
1 also have known Dr. Mukherji for long
and they have impressed me as devoted,
sincere and efficient workers—and knowing
also the achievements that they have made
and the recognitions they have received
both in India and abroad, I feel diftident in
welcoming this decision. I am quite aware
that the fertilisers today are selling at a
very high rate and prices of fertilisers are
almost breaking the backbones of the pea-
sants. But are we going fo blame Dr.
Chakravarti or Dr, Mukberji for that? As
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far as I know, they have tried to introduce
a different distribution pattern. Formerly it
was being done through monopoly houses,
but now they have brought in cooperatives
and small dealers, educated unemployed.
And it was for the State Governments to
keep a watch on these dealers; if they are
indulging in mal-practices, they should be
brought to book. It is beyond the compe-
tence of the Fertiliser Corporation of India
or the marketing organisation of this Cor-
poration to stop the malpractices. It cannot
be done. And if allegations have been made,
if irregularities have been reported, to the
Minister, I think, keeping in view the re-
cord of achievements of the FCI and the
attainments of these technocrats, the Minis-
ter should not have rushed into taking the
action to ask these people to go on leave—
merely on suspicion.

18 Hirs.

This is in sharp contrast to the attitude
adopted by the Government in regard to
another FCI, the Food Corporation of
India about which almost every hon. mem-
ber of this House who participated in the
discussion made specific and serious alle-
gations against its Chairman. There, even
before the probe was completed, the Gov-
ernment did not announce their intention
that they were going to ask him to resign.
They merely said that they were gowng to
have a probe into it. I would certainly
submit for the consideration of the Minis-
ter that in taking this hasty action—I am
afraid I am using rather a stiong expression
—but it is a hasty action, in my opinion,
and in so doing, arc we not stigmatising
these two officers who have done good ser-
vice so far and have earned a good name”
Suppose the inguiry reveals that no guilt
cold attached to them, in that case, will
they mot carry a stigma against name?

Secondly, Dr. Mukherji when he was
made in charge of Marketing and Produc-
tion, had a legacy of Rs. 2.5 crores to
realise. 1 listened to the letter which was
just read out where an hon., Member of
the Ho se wwited the probe to be entrusted
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realised more than Rs. 2 crores.

SHRI SATISH CHANDRA (Bareilly) -
It was Mr. Satish Chandra, ICS.

SHRI SATYENDRA NARAYAN
SINHA . | would not say that he has not
committed some irregularity. In his over-
zeal, he might have done so. This is a
subject of inquiry and the blame can be
laid only after the inquiry but before that,
asking them to go on leave is a harsh action
and then hon Minister may kindly re-
consider this decision

Sardai Darbaia Singh spoke of the see-
thing corruption in the Fertiliser Corpoia-
tion and spoke of many irregularities in
the matter of appointments and promotions.

Well, it is not for me here to make any
comments on it, not being in possession of
the facts. But all these allegations make out
a strong case¢ for a comprehensive inquiry
and I support my friends, Shin Samar
Guha, Shr1 Bosu and Shr1 Banerjee, when
they pleaded with the Munister for a tho-

rough probe into this organisation before
taking any drastic action,

I also submit that these technocrats are
responsible for having set up factories on
the basis of coal which is a much more
difficult process than fuel-based factories.
They have been entiusted with the units
worth a thousand crores of rupees. Current-
ly, the Action Programme Commitice has
made a recommendation that mnegotiations
should be carried on with Toya of Japan and
the Engineers India Ltd. be entrusted with
setting up five factories in collaboration
with Toya. 1 would like to know whether
it has been enquired from the FCI if they
we in & position to take up this job or not.

Have they expressed their inability to
do s0? I am told that they have the techni-
cal knowhow of setting up the factories.
The peripheral lack of knowledge can be
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bought from other countries. Keeping in
view the objective of selfreliance, is it not
proper for us to encourage these scientists
and technologists to go ahead in this field?
They have developed the skill of commer-
cial production of catalysts which we are
even selling outside. The action which the
Minister proposes to take, without having a
thorough probe, will administer a big
shock to these technologists and also the
organisation itself. Let him consider the pro-
posal to appoint a Parliamentary Commit-
tee to go into the whole matter. I request
him to ponder over this suggestion of
mine. Let a Parliamentary Committee go
into the matter deeply and let it suggest re-
medies so that the FCI could be made
more efficient and more effective. Whatever
Irregularities or lacunae might be there
may be removed. The committee may sug-
gest remedial measures. So, I request him
to consider this suggestion. Thank you.

PROF. NARAIN CHAND PARASHAR
(Hamirpur) : I will start with one interest-
ing observation that this FCI is established
under Companies Act under Section 619A.
1t gives its reports annually, We have to
judge it by its past performance. Some of
the opposition members waxed eloquent on
the performance of the experis. Two
Committees of this House on which opposi-
tion is fully represented through election of
its Members, have made observations. I
will quote fiom these reports to demolish
the image that the opposition friends tiied
to build up to the eftect that these people
who are highly qualified, who are techno-
crats. who have saved the country from
doom. etc. etc. are being victimised.

The 43rd Report of the Committee on
Public Undertakings said :

“The Committee are constrained to
learn from the representative of
the FCI that they did not take
serious cognisance of coal short-
apes till they became rather
heuvy, that is, over 15 per cent.
The committee are unhappy at
the way in which things were
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gllowed to drift resulting in seri-
ous loss to the Corporation”,

and then, Sir, I quote from the 14th Re-
port of the Estimates Committee of which
you had the honour to preside :

“The Committee consider that it is
nothing short of tragic that at a
time when the country requires
more and more fertilizers in
order to step up agricultural pro-
duction to meet the requirements,
the fertiliser plants in the public
sector should not be able to pro-
duce as per their installed capa-
city. In the case of single supei-
phosphate, the production was
39 per cent in 1970-71 and 36
per cent in 1971-72. In the case
of phosphatic fertilisers, the pro-
duction rose from 57 per cent in
1970-71 to 71 per cent in 1971-
72, while in thc case of nitroge-
nous fertilisers, it rose from 57
per cent, to 61 per cent. During
1972-73, a slight improvement
has been claimed during the first
half of the year, but the final po-
sition is unlikely to be much
different particularly in view of
the power cuts and industrial rela-
tions. The Committee see no
reason why Government and the
project authorities could not ac-
celerate the pace of development.
They would like Government to
analyse, in detail, the reasons
for which each of the plants
in the public sector has not
been able to achieve production
according to its full-rated capa-
city and to take concerted mea-
sutes to achieve it by a date to
be specified in this behalf. The
Committee need hardly stress that
in carrying out the analysis and
the follow-up action. the best
technical talent in the country
should be utilised. The Com-
mittee would also suggest that
the performance of each of these
plants should be rcviewed at a
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level in the Government at least
once 1n every quarter so that on-
course remedial measures, as ne-
cessary, can be taken to achieve
maximum production at the ear-
lest

Committee are surpised to leain
that a number of plants m the
public sector need modermzation
Since theie 15 a well lad out
scheme for providing depieciation
runds evely ycar in cach of the
projects  the Committee  cannot
understand why the need fo
modurmization o1 replwement of
the plants was not inticipated well
in advance and timely action taken
t see that the plants were mo
deimized rationa'i ed or 1cplaced
in the bust 1nterest ol production
dat eLonomil prices

Sir, this much about their hiph talent and
thelr eflorts to saving the country from
doom

Su, the p wnt controversy and discus-
sion springs rom a memotandum submitted
by 15 hon Members from the Opposition
to the Piime Minister and the m moran
dum ends on a very interesting note *

“We sec no reason as o why they

had 1n the first instance, been
ushed to go on leave and thus
vicimised In that event they

should now be tecalled to duty

immediately’

1 would like to say that dunng the Call
ing Attention on this fertilize: scandal on
14th March this year the hon Mimster
took a very firm stand in which he had
declared his intention or the intention of
the Government to re orgamise structu-
rally—even vertically and horizontally—the
entire Fertiliser Corporation of India 1s the
source of pigque and it has angered some
of the friends.

1 would hike the Minster to see that
when we put some questions those questions
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are disallowed because 1t 15 an autonomous
body or a public undertahing and, there-
fore, details are not given One aspect of
the situation has exercised my mind
strongly In the suspense account Rs 13
lakhs have been reported to be mussing
It is an eye-opener to the people of this
wountiy People are working at low rates
i these factories They are shoched at
such revelation lhcicfole we would like
even stionger oction to be taken and T say
that the hon Minnter {or Petroleum and
Chemicals has done the night thing by ash
ing CBIl to unguire into the whole affau

SHR1 $SAMAR GUHA  The hon Mi
nister has not done ot The Board of
Directors hive done it thunselves

PROF NARAIN CHAND PARA
SHAR  When we are thinking of such a
serious suondal the countiy has 1 right to
know who 18 1esponsible for it According
to my hon fiwend Shir Satyendi 1 Narayan
Sinha who has just concluded the proce
dure followed has becn a hasty one |
would like to ash how it 18 a hasty step
If we do not take strong action the Onpo
cition patties try to flay us and if the
Government take stiong action then they
come to the 1escue of those people Here
ire stray spohesmen for dilly dallving and
delaying in matteis of probe into corrupt
practices

SHRI SHYAMNANDAN  MISHRA
(Begusarai) Double standards  What
happened in the case ot Shii Bansilal ?

PROF NARAIN CHAND PARA
SHAR | would request that Government
should nstitute a high level mmquiry into
the recruitment of various efficers and low-
pard as well as high-paid staff in all the
five operating umits of the FCI Tt 1s the
desire of the Members of this House to
know how many persons from wvarious
States have been mcluded and whether the
requirements had been sent to the locul
employment exchanges or not. These un-
dertakings have grown into big empires, and
the actual funds collected for various needs
at one place are utilised at another place,
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] do not want to say in the words of
Shri Darbara Singh that excessive money
is spent on marriages of the sons of certain
officers or for their education in America
or elsewhere. Marriages, of course, are
occasions for happiness, and if they spend
money lavishly it is no concern of ours.
But we wanl to see how far it is in excess
of the normal resources of these officers.
That is a moot point. When you can
oppoint an inquiry commission against
Saudur Partup Singh Kairon, when you can
think of appoiwnting an inquiry commission
against the DMK Government or any other
Government, or when corruption charges
could be levelled against one Minister or
the other and a probe could be asked for,
1 would submit that we would request that
the overall income of these officers at the
top tanks of the FCUI should be inquited
into.

With these words. 1 wholeheartedly
suppoil the demand for the restructuring
of the organisation of the FCI, and I hail
this announcement by the hon Minister.

Wt wfe waw  (aferwr fxedl)  wamfa
NARY, WA el X LW §ew & Ty
A 97 AWAT T F ! d J ot FoFe
arEg ¥ favn R oM o7, A ot @
= aft oeifer TgE T foe 2
Wq AveT WA Wil ¥ ool g v 7 fa
% faqm & oema ¥ weOA & &
¥, sawt wiafee qratfersr makw foi o
I ORNME ¥ AT Wi WX & 2,
Iwer @t wrf e prer wifge, Afem awA
Fmr § fF oy T e TET AT ¢ w9
A T Berdew wr WA # A1 aTnEA
et quifaea v ¢ A o g -
Foq Wt &, a1 IWnzm g aeifayA
TTH E | W7 §u§ u& o AR, &% g
W T F ) O AT AW AT W
vl ¥ godftormoste T Srriw v A
1§ smfodtorme wifierT T & 1 WX
Wi uw Wi W T & WY aRr e w
qE W ¥ oy v 4 @ A} T
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Swirizy w7 mefafrgws & sarer aeat
g, AfET 3 W ww ¥ oowow a0

sfzomar awfom & o wga anfew
gf b v omwAm ¥ sratww ¥ oul
Y ¥ ¥ osrEnTe 8 fem
aod v | &7 TmE N wEAvrAT dwdr
® T F | WA T W oawew frm o,
L PT AT AN ¥ AT TR Aw
34 W w1 SETT SATH qar # o wAT
AR OT AW W %19 aFF GfemrzwT aw wiv
™ ZAETAT % fAv ozary Bw ¥ iwmae
gt w7d v oAt fw oW e o ar
¥ Wy o §ta R ey 2
oA ATE IEH @A ¥ [T 9T
e frr Aar AT A AT L F oweT
faadt A1 ofermewe @ EWEOD F a7
T AT & e A iwT AT ¥ ow
% A a1 oF §4 el F oy g mEr
T W ®EraT ¥ oamalEem 2 o
glam 1 Aheza @ AvAAr vAE A @0
I AP A GrEA wrE @t v P gl
3a 7 i urg I9% W e a7 A
ey Arfer 1 wEEAt St oA & & g7 oawar
7 f& o wrem anew @t 7 st gfm
& 7% @@ wifar mFgmEr & 3 ST
ft & 2 Fwm w1 IWW oamw-fAaTn
qftft & &\ WF Az F A @ zawr
ot wEew A7 & 1 Al SREE AT AW
fom & ¥ i &g *WTT A 9T AR 0 8T
arar ¢ & A% ST aFETE X W A7 T
frrg T AT

L

frear grr &9 ¥ one TRl Pee
da & | wfeAnar SOV ¥ AnEr
s 3 v faferm s v mfesd
% fa% mm dya ¥ frewd (& WA AR
a ¥ 9 @4 arfsme e w7
ar &v ¥ awar g fo @9 a7 aw e
wm s % we wrgm & fame .
( werererr ) T q1 a8 A% & § 1 T
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[t wfer www]
fawrer & ey Ay §, afenfy 3
aw § 1 & wygm f& W @
vl §1 W & W & W ¥ faes
¥

gr fr agt & www 0w wred ey W@
mwt &t @ K dwde & faras fre @
gy ad Ay qww W N &, qEG T
W E S W ATy W ST e e
3 9% femw wer wEEE @ Wi |
“ﬁmﬁ‘{ﬁ‘ﬁaﬂeﬂoﬁ
¥HAT @1 A ¥ @y WET § O w® WA
fmr ¢ & vemmEar ERR & wifem o 9w
mEd ¥ ogg WY wEr wfEm 0 3@ W@
T AgOR Wi TegRew R, W1 @@ AR
3y pEwmA U, fadvil swfmr A o
wifrw § ®% wemw WEWA  deET wE!
g oaE & wrf v o ewlgw ?, vx faAa
wifeer & odt &, A7 wd a1 W fa
9w A7 Wl wgwEd W & 4, W owm
g ooEd m A oprll, T AW WA TET™
e AN & wafm w7 AT afer @ fry-
=F ¥ gfemgar ) samr wwa
7 agA AT AfET 2, wAfam @iy waT W
% ot dmfaw ¥ gasr  Fremfga 78 so
Ffgr, 3% Seea g3 wfgw 1 W@ dwfAw
9 W oA v oWr Aam § fwoew Ew
R W AGA T AAEET7 AT I T AT
v 8, favim @ £ @t 9w favarw
w1 ferr @i W o1 T oW
wafrar A owrk D oAt A oA
1 o of Wi qvr fawere § fe e
®oaw BEA ¥ gAd @i 7 faw Amm ot
aft mumr ¥ ¥ Adr fowRd oo TR
o 2 72 # o fadi 3w & wew
WX wE ammAve angtr & dwfer &
s wodze & wfm & wgm fe
I g Y W | T AT AT %Y AT
A owr fto Ao wrfo W wwnThH @Y ar
TTAT wTRUTAY  giTy
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ot & & oy wem wwer g ogeid
andt wrfr qrowe Y ¥ R wgy fe Wk

ot wwive ariw  (gorfwer) v
Wy, ot A @ oWl oW ) e
UF ¥ g o fR wer s o oww
o WA T % wme et § e ol
AMIT FREWT F7 W 5T | wE far
wE afer o gwd & A faar mm)
9 avE ¥r avr w@ 0f &1 ¥ fad o @Y
A% wir wgm g ofe fae o fawm @
¢ mifar aww & agr A ofew dw<
wErdfen wdt ur ) gAfar fanlt wY R
e wT wE Ao A 97 fv oA mwEe
¥R @ wmAr ¥ AW oW AEAeTeee
ENT SRR UEN FAWI 47 WIGW[ NTEAE WM
F Q) ww wol Al @@ dRw
q grAmy A My Ty & AT oTh agE
Wt o AE ARG | AW q /@ o wem
g #wf 4f am f1 mf W am & or
avaw wrf g § g @ an,
wafar wfmwor & I ofew e &
wHey A% o afar Sedr v o are
A oM, ug am AR oqmwm ¥ ad wr
I UEEEOr ¥ omaT A wwr i grede
T Tgr B A AT SewT ET vR G
a7 7 ow afe & aer B
wiferadt & |

st WA ng @A @ @ & & far
A G

stawitee atim oA @ & S
AR R

™ g ¥ T gaT dwx ¥ ofiee
JRT BT Y woyAT ¥WET WY 4TT oy
Bt wwAT oW w81, o ww oww A9
AR & A O (wwwm)  wge
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PR T 6T K A wer  agr wwer &
wl i

#0 af g & fe & o sfeer faedy
*T qwA W F MY owom wigar g @
wferm w0% & 33 fedt & Wk gear A
¢ 7 firt & St § oY 7 e w1
atww & dv1 Ak oy gedk @ § A
ferdt & g o1 faow ¥ &rw ) AT wTER
Wt #Af@a a1 9w ¥ wmre 97 WA ¥
W W WEWW Affew @A & wrAw Wi
qr 39 ¥ AR oot et ot ) @ 9w
o wrf sfoar o At o ot w5 ar s @
wEE W I AT RYYE T IW WY U7 Ew
gt fe ag o7 w1 w7 wwA q fir gw 7 oo
= e g v ¢ BT A oaqm @
3 97 9§t ¥ wwmwEr s W%
TFA W Aur g e ag At aq@ A F
A QigTmn AEr WRaT g 39 qm w1 Wi
fa ag &t A g 3 & fad mar
71 ®g wwar g fe o A A @ oww
71 &, W1 aw & iR fowmwm @ e
fr Avg & weAT AW W ¥ @@y A 2,
fan ag & nw g7 w1 T FEA W oAU
= fear W g, v ¥ faam WE
str axf wrr A@ ¢ dAr fe wet o &
TR fF o™ o Qi WRT@E w0
q¥ ot W gwaar @ faw @Y o e
71 W wAAr arw wwAT &1 fawe difag
oir &t Wt T Amw §, W w agA
awaT &, ATaw & I ¥ @A w10 A8 ;A A%
HTaw T & ) ®Y AT @ g Afew e
mifr @fx & w9 dAT %P W0 fE
nafew A fEr ¥ aoE § W oA W@
q B T R, &1 A aewar A tW AR
w0, 4 w1 Aftw W w1 aW 4T Te
TRAe %1 am % T §, O am
T § 1 W o FET WX wwAdl § &
WO W oag A wert oY wTe WA
T ¥Me wrwef IE TR gL B ETER €
A 38 wuw sy |rafee amentE @t ?
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# o wfew orfr &Y am xF woT AT
g1 30 & o & favam o T § wee
WRET X @A 8 awE ¥ AR 9 W
ek & 5 T gl ¥ wo woewel & A
% owqy feram & W owre WAt ¥ wie
it F o ¥ o fewr #1 W@ W@
A R W ARG TH oW Wgar . & ofy
wE AE g fr fo A @ mmd A
w=s  Aml & off wfwm gwr s b,
qt 3 oY Gfedt dm AT K oo W T ®
f& o7 &1 feAmr age T owfer, wow
¥ waT 9T 91 At Guer @ wx ferm o
uir 2w ® wx ¥ fav, fEameer wrorma
® WY ¥ Fmowm w1 dwriAmeav wEA
4]

THE MINISTER OF PETROIFUM
AND CHEMICALS (SHRI D. K.
BAROOAH): Mr. Chairman, Sir, 1 am
prateful to Shri Samar Guha for initiating
this debate which has proved to be of great
benefit to me and certanly to the Members
of the House. [ am teally grateful to Shri
Guha that he praised the wotking of the
F.C.L in very euloistic terms. 1 only hope
he will extend the same FCI courtesy to the
other public sector organisations in my
Ministry. (Interruptions).

He indicated that this year the Fertilizer
Corporation of India has made a profit
to which Trombay alone contiibuted Ry 9
ciores. Evidently there are other units
where the money is lost; it is not as if the
performance has been even  Hence, the
profit wus reduced to Rs. § crores.
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I am not a scientist. 1 have been a bit
of an administrator and 1 know the prob-
lems ot admunistiation, if mot of science
Science, once you come out you are cut
it is difficult to keep pace with it, Even
if you were a brillant student of science
in the college or you were professor of
Science, once you come out you are cut
off from the main stream of that conti-
nuous process. Therefore, it is not for
Parliamentarians like vs to talk depending
on our scientific knowledge. The 10C has
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made a profit in 1971-72 of Rs. 31.94
crores and Oil India, made up of 50 per
cent Government and 50 per cent BOC,
Rs. 4,82 crores. QAL is a small unit and
has made a profit of 41.48 lakhs. HAL
made a profit of Rs. 12 lakhs., Thesc are
small units. So, that the FCI has made
i profit does not mean that there are no
other units which have not made any pro-
fit,

SHRI SAMAR GUHA : 1 have not said
0. I have said that it had made no loss
since its inception.

SHRI D. K. BAROOAH : Whatever we
have said is the properly of the House.
You said that it was the only public sector
wrganisation which had made a profit.
Generally 1 do not take down notes but 1
took down this part of your specch. There
arc many : 10C has made no loss. OAL,
HAL have made no loss. So when you
praise somebody vou also reserve some
praise for others who deserve it

1 think it is not a correct policy to praise
or condemn anybody too much. Wc should
strike a balance. With, whatever Mr. Samar
Giuha has said, 1 agree to a great extent.
There is no doubt. But Mr. Bosu has also
pointed out certain things and they have
also to be taken note of, particularly the
teport of the Estimates Committee 1970-73
when this sume management was in charge
of FCI, Therefore, we have to strike a
balunce between the achievements and the
weaknesses, While you want to assess the
total performance of an institution or a
group of people, you have to strike a ba-
lance. Then only you can get at the truth.
Because 1 have an idea that the truth gene-
rally lies in the middle.

There is one point which I should like
to refer and that is the point made by
Mr. Kulkarni. The performance of an or-
ganisation like the FCI does not really
depend upon the performance of three men
at the top only. It is a bourgeois point of
view. When an organisation works every-
budy has to work and all people have to
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work and the credit should go to everybody
and not only to three persons at the top.
Certainly they should also get credit, but in
this organisation to give credit only to three
persons or one person is a- petty bourgeois
attitude,

Somebody said something about scienusts
and something about technocrats and
bureaucrats, All this craze is wrong. If
you emphasise the importance of bureau-
cracy you will go wrong and if you depend
too much upon the rechnocrats the risk is
there that you may again go wrong. [ will
give you one example. Mr. Bosu pointed
out that the price of fertilizers in this
country was very high.

It is not yet readily availuble also he-
cause our real consumption of fertilisers
has fallen and the prices are too high.
Whatever it may be, we have to build 2

fertiliser factory in our country in order

to sec thut we suve foreign exchange in fer-
tilisers which we can ill-afford to fritter
away. Therefore, fertiliser has to be pro-
duced un a massive scule.

Here the question of indigenisation is
very important. We have to have indige-
nisation although 1 am not quite sure whe-
ther all these claims are entirely justified
or not. | shall come to this a little later.
I am quoting from the Report of the Esti-
mates Committee, 1972-73  which [ got
from Shri Bosu. It says on page 7 as
follows :—

“One of the reusons given for the
delay in the commissioning of the
fertiliser projects is the attempt
at indigenisation of the plants.
Asked as to how could the stress
on indigenisution be justified when
it had led to an increased outlay
of foreign exchange on import of
fertilisers by delaying the com-
missioning of the projects, the rep-
resentative of the Ministry stat-
ed..."
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1 am not concerned with what a bureau-
crat does. He might have committed a
mistake, 1t is further stated as follows :—

“In this connection, the Managing Di-
rector of the Fertiliser Corpora-
tion of India stated that the main
object of indigenisation was not
to stop the outgo of forcign ex-
change as much as “to develop
our own hnow-how to arrive at
self reliance in our own country”
and that “the country which has
to be self-reliant in such techno-
logy has to pay heavily™.

Shall we agree with this view to let
the delay be committed in the installa-
tion of the Fertilisers [Factory? Shall
we ullow the common people—the cul-
livators—in this country to go without
the fertilisers? Should we spend foreign
exchange for purchasing fertilisers from
abroad? Should these matters be left to
the technocrat? Certain matters can be
left to the technocrats and certain others
cannot be left to them. An administrator
has to look into all aspect of the problems.
The technocrats has got the advantage of
being concerned only with one aspect.
Therefore. he does it independently. What
ever he does, that is independent of the
circumstances. But, an administrator has
to take a view in which all factors have
got to be comsidered and weighed, There-
fore, 1 say that we must not leave the
entire thing to the technocrat only. 1 am
not a technocrat, but T am a Science
student. I am not in a position to say
what the technocrats have done or what
they have not done. All facts are there.
They have of course done good work.
Take for example Durgapur. It was com-
missioned by the F.C.I. and the whole
mechanisation of the Durgapur Plant was
completed two years ago. Even now it
has not gone stream. It was entirely
done by the F.C.I. If you take Barauni,
that has been delayed by two years, the
reason being indigenisation of some parts.
They were all manufactured by the Indian
fabricators, There are other problems
also. So, as I said, let us not praise too
much.
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SHRI SAMAR GUHA : I hope you

have gone thraugh the reasson why Durga-
pur could not be commissioned. T would

request you to go into the matter. 1| do
not want to interrupt you.
SHRI D. K. BAROOAH: I have not

gone into thi, We shall have to do it.
That is not my business to go on probing.
My business is only to give directions to
complete It.

I wanted to give one or two most im-
portunt things. Somebody said that therc
were some  lobbies—sulphur lobby. How
much sulphur did we get from different
countries? U.S.A. has hardly any. We do
not want to have anything from U.S.A. so
far as sulphwr is concerned. 1 do not hnow
about other items. USSR has very little
—0.10 lakh tonnes—Canada 1.28, Poland
1.89. Czechoslovakia. .11 and Iran 2.11.
So, ] do not hnow who runs this lobhy.
Certainly 1t is not run by either United
States or USSR. 1 thought in the world
tuday there are super-power lobbies only.
These are  very small countiies and 1
do not know whether they can afford the
cost ol a lobby in a country like ours,

SHRIT SAMAR GUHA : T have not used
the word ‘lobby’. T have said that our
scientists have developed a technology of
nitro-phosphate, the doublc compound.
without sulphur. They have dispensed with
the nccessity of import of sulphur.

SHRI D. K. BAROOAH: Mr. M':lhl.l.-
patra took the clue and said, thene.w a
sulphur lohby. So. T was replying to him.

1 will not go into the question of techni-
cal competence. [ am convinced that Dr.
Chakravarty has great technical competence
and he has done a lot about developing
our Indian knowhow and technology. But
to say that he can do everything unde‘r the
sun in the matter of fertiliser production 1s
not correct. It is a little exaggerated like
Mark Twain's death, 1 have lo ked at it
not from the scientists’ point of view but
from the administrative point of  view.
Namrup is based on natural gas. We have
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never done matural gas. So, that was a
turn-key job. We have done only with
Naphtha. With fuel oil we are going to
produce, but, this is the first time fuel oil
is going to be used as feed-stock for ferti-
fisers in a big way in any part of the world.
Only a few small plants in Europe are
there. There is only one big plant which
has just gone into production in West Ger-
many based on fuel oil. It is an entirely
new technology. So, we have to acquire
this technology and take the help of other
countries Therefore, FCI will have to do
it About coal, they are doing very well,
1t 1» the Government's policy. Whatever
is done in this country is done only after
(Government goes into 1t and gives clearance,
In the three coal-based factories certainly
the scientists have to contribute their mite.
Nonetheless it is a national policy that we
have to use coal as feedstock. I have
decided in consultation with my officers
that we have to go in for coal-based fertiliser
becuusc the price of crude oil has gone up
trom 128 cents per barrel in 1970 to 275
cents today. So, we cannot afford to build
any fertihzer factory on Naphtha After a
while it would be difficult to use cven fuel
oil because it may be costly. So. it 15 a
good thing that new piocesses are being
developed, and all compliments should be
given to them for what they have done.
But there aie other problems lihe gestation
and investment In Korba it would be of
the order of Rs 129 croies. as  against
Rs. 80 croies for a fuel-oil-based feitilizer
factory. So, we have to consider this pro-
blem very carefully, after taking into
account all these factors. We have to consi-
der the problem from all angles and utilize
the best talent, technocrats as well as ad-
ministrators.

There is no doubt about the competence
of Dr. Chakravarty. There is no doubt
even about his success as the creator of
modern technology in fertilizer. I would
have liked Shri Samar Guha not to raise a
particlar point because it is already under
investigation,
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Shri Jyotirmoy Basu was very right when
he said that as it is the price of fertilizer is
very high and if there is any blackmarketing,
then the price will go up and the poor man
will have to pay more. I fully share his
feelings.

In this case there were some arrears to
be collected, about Rs. 2 crores. Later on.
they collected another Rs. 16 croies as
arrears. They have every right to collect
the arrcars. But they have no right to
indulge in blackmarketing or break the law
of the land. The sulphate of ammonia is
a controlled commodity, the price of which
is controlled at both the wholesale and re-
tail levels. The price of one wagon of sul-
phate of ammonia is Rs. 11.000 hut they
charged an extra amount of Rs 4,000.

SHRI SAMAR GUHA : Who charged it?

SHRI D K BAROOAH: The FCI
officers charged it, and that was with the
knowledge of Di. Mukerji, but not with the
knowledge of Dr. Chakravaity. Insteed of
charging Rs 11.000, if you charee Rs
15,000, the cultivators are made to pay «n
increased price for their fertilizer. 1 2 pai-
son, either a scientist or an honest business-
man, charges Rs. 15,000 for a controlled
commodity which actually costs  only
Rs. 11,000, what treatment can he capect
from the Houwe or fiom the Government?
Who will pay this high price? It 15 pad
by the cultivators.

Somebody herc referred to bucinessmen.
In my part of the country busineswmen used
to collect subscriptions for dharamsalas
and gosalas. Whether the common man
wanted these facilities or not, he had to
pay these subscriptions. In the present case,
whether you wanted to save the money for
the Government, or give it as a major gift
to a religious endowment, that is beside the
point. The fact remains that vou charged
Rs. 15,000 for a commodity which actually
Costs only Rs. 11,000.
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SHRI C. M. STEPHEN (Muvattupuzha):
‘The point that was made out here, if I
understood it, was that this Rs. 4,000 wus
being collected in lieu of the money that
was due to FCI. Is that the position?
Or, is it that they charged more for this

commodity?

SHRI D. K. BAROOAH: Proceedings
are being instituted for realisation of money
from those who have defaulted. Civil
cases have been started against him. He is
a new contractor. When he wanted a new
permit for this, he charged Rs. 4,000 extra
per wagon.

SHRI SHYAM SUNDER MOHA-
PATRA : Did he collect Rs. 4,000 extra
from the defaulters?

SHRI D. K. BAROOAH : No, not from
the defaulters. The reason given was that
in the present condition of high prices, it
was possible.

They broke two laws, may be in the in-
terest of the Company one is the Fertiliscr
Control Order which fixes the price and
the other is the Fssential Commodities
Act which decides to which place it is lo
go, All the fertiliser was booked for
Andhra. But it found its way to Madras
and Mysore. They have broken two laws.
Therefore, 1 thought, in any insestigation
because the names of Dr. Mukherjee and
the Trombay gentleman were mentioned,
not only in the interest of justice and fair-
play but in fairness to the officers them-
selves also, they should not be 1n a position
where they would be suspected of having
interfered in the course of justice or hav-
ing access to papers. The CBIl has given
a report. ‘There, they have said clearly
that a gross irregularity is committed. Dr.
Mukherjee knew about i, When they dis-
cussed it, may be publicly or privately,
whether you discuss it in public or in pri-
vate, certainly they discussed the matter to
break two laws—one was the price
fixation and the other was destination.

SHRI SAMAR GUHA : In fairness to
them, you could also state that they had
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a discussion among themselves, that they
discussed with the Finance Department,
that they also sought legal advice, whether
it was legal or not and that instructions
were also given but, in the meantime, some
field officers did it. When they found that
there was a certain procedural irregularity,
whether it was procedurally right or wrong,
they also svught legal advice. When they
them»elves found that there were certain
irregularities commitied, according to their
own admission, they immediately convened
a meeting of the Buard of Directors and
immediately, they themselves, including Dr.
Mukerjee, asked for CBI enquiry and he
issued instructions to all units so that all
cooperation should be given.

SHRI D. K. BAROOAH: When the
CBI gives the final report, certainly all this
will be looked into. Evidently, Mr. Samar
Guha knows more than the (Bl

10, 1973

SHRI SAMAR GUHA : This is a very
unfair remarh. During my speech, you
noted in what strain 1 talked. 1 did not
wint even to mention the name. Now,
if you suy, 1 know more than the CBI, it
is not fair, 1 should say. You also admit
everythine. Don’t provoke me in that way.
We have been very fair in having discussion
with me {. ankly a day before. You also said
many things which 1 did not want to bring
here. Butif you say that 1 know more than
the CBI. it is very unfair. You know what
you told me and what I told you. I did
not want to make that a matter of contro-
versy on the floor of the House.

SHRI D. K. BAROOAH : 1 thought 1
was paying compliments to Mr. Samar
Guha's knowledge about these matters be-
cause | am sure, being a scientific person,
he would not speak in this House unless he
had full knowledge of the case; he would
cither condemn or defend anybody only if
he had full information about the casc.

What I have said is that T can only go
by reports. 1 have no personal knowledge,
I never hnew Dr. Chakravarti or Dr.
Mukherji or Mr. Daleep Singh. T hud
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hardly heard about them. What I say is
that reports are very clear that an illegal
act has been done by charging a premium
for a controlled commodity for which the
common man will have to pay a higher
pricc. As it is, the price, as Mr. Jyotirmoy
Bosu pointed out, is high; and it will be
much higher. Secondly, under the Fssen-
tal Commodities Act, nothing could be
transferred from one State to another, but
in this case what was mcant for Andhra
found ity way to Mysore and Madras.
Therefoie, these are the moot points. If
anybody is guilty foi that, he will be pu-
nished, whatever may have been the pur-
pose. Pcople steal money to build temples.
People indulge 1n blachmarhetmg to build
dharmasalas  That 15 not the point The
point 15 whether an illegal act was done,
whether there was gioss irmegulanty, where
there was contravention of the order 1
am only concerned about that Whethes
it was done under anybodv's order or

MAY

not, is a different matter But it has
been  established that Dr  Mukhern
knew about it [ have not suspended him

1 have only asked him to go on leave. He
will get the same salary If CBI gives the
clearance, we will not take any action I
did not know Dr Mukherji from Adam
I did not know that there was a gentleman
called Dr. Mukherji I have no amimus or
friendship for him T am absolutely impar-
tial and objective in this matter As I
said, I had never seen Mr Daleep Singh
before: he came and saw me from a dis-
tance the other day 1 did not know that
he existed. Therefore, I am absolutely ob-
Jective in this matter. The day clearance
is given by the CBI that these people are
not guilty, I will not proceed against them.
There was a great pressure that they should
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be suspended. I refused., At that time I
said that there was a suspicion. Now from
the CBI's report, that suspicion has

AN HON. MEMBER : Substantiated,

SHRI D. K. BAROOAH : I would not
way that. The suspicion has deepened in
my mind. I belong to the middle path,
I will not go to the extreme, whether pro-
voked by you on this side or by anybody
on that side. I will do what I consider just.
Therefore, 1 would request the hon. mem-
ber to wait till the CBI gives its final re-
port If the CBI cxonerates anybody, he
stands exonerated. If the CBI finds any-
body guilty, the legal procedure will be
taken recourse to

SHRI SHYAM SUNDER MAHA-
PATRA * The last judge is the Govern-
ment and not the CBI. The report is sub-
mitted to the Government. You have to
satisfy yourself

SHRI D. K. BAROOAH : There will be
the basis for satisfaction 1 will be abso-
lutely uninvolved. 1 have always been un-
mvolved, whether it is friends or enemies.
1 am entirely uminvolved in these matters. T
will do whatever is just and proper I
only hope that the hon members will give
me support as they have given today

MR CHAIRMAN ‘- The House stands
adjourned to meet again tomoriow  at
11,00 am

18.58 hrs.

Ihe [Toh Sabha then adjourned 1ill
tleven of the Clock on Friday, May 11,
1973/Vaisakha 21, 1895 (Saka).
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